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Jhen this Case is taken up the id. counsel for the res-

pondents produced a copy of the letter written by the applicant to 

the Registry in this Case. In the said letter dated 26,3.2001 the 

applicant has stated that he has since been prorrioted an regular basis 

w.e.f. 3.7,2000 and therefore he does not wantopur sue the mat 

further.. He has pr ayed to allow him tq w, hdr awx 

2, 	 Ldo  counsel for the applicant subrn,tth 	he has no 
rceived 

instruction in this matter. However, he has afla.copy of the letter 

referred to above. He has no objection iP the prayer of the applicant 

is acceeded to, 

30 	 In view of the above we allow the applicant to withdraw 

this application and we dismiss this application as uithdrn. The 

copy of the letter be kept on record. No order as to costs. 
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